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Bhopal, the 21st January 2014

No. F-B-1-09-2013-2-V(06).—In exercise of the powers conferred by sub-section (1) and clause (d) and (h)
of sub-section (2) rcad with proviso to sub-section (3) of Section 62 of the Madhya Pradesh Excise Act, 1915
(No. II of 1915), the State Government, hereby, makes the following further amendment in the Madhya Pradesh
Foreign Liquor Rules, [996, namely:—

AMENDMENT
In the said rules, in rule 9, in sub-rule (1),—

(a) for clause (h), the following clause shall be substituted, namely:—

“(h) Minimum and maximum selling price as directed by the Excise Commissioner.”;
(b) after clause (j), the following clause shall be inserted, namely:—

“(k) other information as directed by the Excise Commissioner.”.

By order and in the name of the Governor of Madhya Pradesh,
RAVINDRA KUMAR CHOUDIIARY, Dy. Secy.
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